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ORDER 
 
  It is not disputed on both sides that the Judgment rendered 

by us in Appeal Nos. 164, 165 of 2006 & 32 of 2007, dated December 6, 

2007, squarely applies to the instant appeal. 

 Accordingly, this appeal is disposed of in the light of the 

decision rendered by us in Appeal Nos. 164, 165 of 2006 & 32 of 2007. 

 

 

           (H.L. Bajaj)       (Anil Dev Singh)                            
   Technical Member                    Chairperson 
 
 

 
 

Surekha/sunita 


